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* IN THE HIGH COURT OF DELHI AT NEW DELHI
#  CNR No. DLHC010081812026
+  O.M.P.(I) (COMM.) 84/2026

IGATPURI HIGHWAY PRIVATE LIMITED ... Petitioner
Through:  None.
Versus

NATIONAL HIGHWAYS AUTHORITY OF INDIA

..... Respondent

Through:  Mr. Arjun Singh Bhati, Adv.

CORAM:

HON'BLE MR. JUSTICE OM PRAKASH SHUKLA
ORDER(ORAL)

% 15.09.2026

I.A. 15736/2026 (For wilful disobedience of the Injunction)

1. The present application has been filed by the Petitioner under
Section 151 of the Code of Civil Procedure, 1908 seeking interim
protection against wilful disobedience by the Respondent of the
judgment dated 10.03.2026 passed by this Court.

2. The matter has been called out twice. None appears on behalf of

the Petitioner.
3. The present application is dismissed for want of prosecution.

4.  The Petitioner shall be at liberty to seek restoration of the
present application, if the cause still survives, within a period of three

months from today.

OM PRAKASH SHUKLA, J
SEPTEMBER 15, 2026/ss

Signature Not Verified
Signed By: ANUBHAV
TRIPATHI(
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